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Mr. Speaker: The question is:

“That clause 2, as
stand part of the Bill.”

amended,

The motion was adopted.

" Clause 2, as amended, was added to
the Bill.

Mr. Speaker: The question is: -

“That clause 1, the Enacting Fnr-
mula ang the long Tilte stand part
of the Bill.”

The motion was adopted.

Clausz 1, the Enacting Formula and
the Long Titie were added to
the Bill.

Shri Alagesan: I beg to move:

“That the Bill, as amended, be
passed™
Mr. Speaker: The question is:

“That the Bill, as amended, bc
passed.”

The motion was adopted.

13.48 hrs.

COMPANIES (AMENDMENT) BILL

The Minister of Commerce and In-
dustry (Shri X C. Reddy): Mr.
Speaker, I beg to move:

“That the Bill further to amend
the Companies Act, 1956, be
taken into consideration.”

As the House is aware, this Bill was
introduced in this House a few days
ago, that is on the 13th. This Bill
seeks to replace with a minor addi-
tion, the Ordinance that was issued on
the 3rd of this month with a view to
enabling the Boards of Directors of
companies, both public and private,
to make without delay generous con-
tributions to the national Defence
Fund. or any similar fund approved by
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the Central Government for the pur-
pose of national defence, uninhibited
either by the limits and conditions
imposed by section 293 (1) (e) of the
Companies Act or by their own
memoranda and/or articles of asso-
ciation.

13.49 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

This section of the Companies Act
provides that the Boards of Directors
of a public company or of a private
company, which js a subsidiary of a
public company, may contribute to
charitable and other funds not direct-
ly relating to the business of the com-
pany or the welfare of its employees,
any amount not exceeding in aggre-
gate, Rs. 25,000 or five per cent of its
average net profits during the
preceding three years. If the Board
wishes to exceed this limit, it must
obtain thc¢ consent of the company in
a general body meeting. The general
meeting of a company can however
be called only by giving not less than
21 days clear notice, Thus, the con-
vening and holding of a general
mecting of a public company
necessarily cnta’ls time and expense.
In the case of private companies also
which are not subsidiaries of public
companies, although the above-men-
tioned statutory restrictions regarding
contr'butions to charitable and other
funds do not apply, it may not be
possible for many such companies to
make such contribution in view of the
provisions of their memorandum or
articles of association. In the context
of the aggression by China on our
country and the need to mobilise all
the available resources to combat
such aggression, and with a view to
swelling the National Defence Fund
which has been created by Govern-
ment, it was considered that com-
panies which might like to make
generous contributions to the fund in
excess of the limits imposed by sec-
tion 293 (1) (e) of the Companies
Act or irrespective of the provisons
in their memoranda and articles of
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association should be enabled to do so
without their having to call a meeting
of the general body of shareholders
for this purpose.

In fact, this is being done at the
request of some of the companies
themselves, that is, this amendment.
The managements of several com-
panies and also some prominent
Chambers of Commerce in this coun-
try represented to Government the
need for a suitable amendment to
section 293 (1) (e) so as to facilitate
such  contributions without delay.
Government considered this matter
carefully and felt that an amendment
to the section was necessary if the
boards of directors of companies
themselves were to be authorised to
make contributions to the National
Defence Fund or any other fund ap-
proved by the Central Government
for the purpose of national defence
without any limit and without obtain-
ing the sanction of the company in
general meeting, As the matter was
considered urgent, and the amending
legislation would necessarily have en-
tailed delay, Government promulgated
an Ordinance as has already been
stated by me earlier,

The amendment to the Companies
Act, which the Bill seeks to effect is
by wayv of introducing a new provi-
sion, namely section 293B empower-
ing the board of directors of any com-
pany to contribute such amount as it
thinks fit to the National Defence
Fund or any other fund approved by
the Central Government for the pur-
pose of national defence, not with-
standing anything contained in sec-
tions 293 and 293A or in the memo-
randa or articles of association or any
other instrument relating to the com-
pany,

Provision has also been made—this
is the minor addition that I have re-
ferred to in the course of my earlier
remarks—in sub-section (2) of the
proposed new section 293B for the
specific disclosure of such contribu-
tions in the profit and loss statements
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of companies making the contribu-
tions, so that the shareholders may
know what has happeneq without
their knowledge.

Sub-clause (2) of clause 1 of the
Bill makes it clear that the provisions
of the proposed new section 293B
will remair. in force only for the dura-
tion of the present national emer-
gency.

In view of the tremendous enthu-
siasm shown by all sections of the
people in building up the national
effort to meet the present emergency
and in strengthening the hands of
Government, I have little doubt that
this Bill wil] find ready and unani-
mous acceptance by the House.

Sir, I move.
Mr. Deputy-Speaker: Motion moved.

“That the Bill further to amend-
the Companies Act, 1956, be taken
into consideration”,

Shri S, M. Banerjee (Kanpur): I
welcome this Bill and I hope that
after this Bill is passed and it
becomes an Act, there will be huge
contributions from the vraious com-
panies, and I am sure that the country
will get a large amount in the
National Defence Fund.

I have very carefully read lie
very small and welcome Bill before
the House, and I find that under the
proposed new section 293B, the
board of directors of any company
may, notwithstanding anything con-
tained in sections 293 and 293A or in
the memorandum, artic:es or any
other instrument relating to the com-
pany, contribute such amount as it
thinks fit to the National Defence
Fund or any other Fund approved by
the Central Government for the
purpose of national defence.

During the course of the discussit:t
on the situation which has un-
fortunately arisen due to tne
aggression and invasion of the
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[Shri S. M. Banerjee]

Chinese, 1 made a suggestion that the
millowners or the various com-
panies, whether they are private
cempanies  or  public  companies
according to the definition of the
law, should contribute at least 50
per cent of their profits. My sugges-
ticn was that Government should
examine the balance-sheets for the
years 1961 and 1962 of these com-
panies and make an appeal to them
‘on the basis of the Prime Minister’s
appeal that they should contribute 50
per cent of the profits shown in the
balance-sheets to the Naticnal
Defence Fund, 1 would repeat that
this appeal shouid be made, and it
should not be left entirely to the
sweet wishes of the companies. I do
not attribute any motives. At this
time 'of emergency, I am glad that
all those capitalists, whom we have
criticised in this House or outside,
have come forward themselves, and
so, there is a sincere desire on their
part to help the country in fighting
the foreign aggression. That is very
good.

But 1 find that certain big com-
panies—I do not want to name thein
—which contributed nearly Rs. 27
lakhs to the election fund have con-
tributed only Rs. 25 lakhs to the
National Defence Fund. So, I fecl
that this may not be fair. We belong-
ing to the unions of workers whether
in the public sector or the private
sector have made a fervent appea. on
the basis of the Prime Minister’s
appeal to all those workers who are
getting even less than Rs. 100 a
month to contribute cne day’s saiary,
salary meaning 13> nct salary and
all the allowances whaich come tn
nearly Rs. 7 or 8 cr ai least Rs, 5.50,
to the National Do’.nce Fund. Apart
from that, we l..ve roguesicd the
workers, and through them their
wives, sisters and mothers to dentie
one ornament at least to the Nat..nal
Defence Fund. As you kn-w, the
middle class families or those families
which belong to the down-trodden
ordinary working class have no orna-
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ments practically, but still I have
seen in places like Kanpur ete. taat
wherever I went, when I made an
appeal to them, they contributed
whatever they had, to the National
Defence Fund.

So, it is necessary that no discre-
tion should be given to thoze com-
panies. I know that they may be
paying more than 50 per cent of
their profits. But it is high time that
in the iarger interests of the cuuntry,
in order to mobilise our resources
for the defence of our Motherland,
at least 50 per cent of their profits
must come to the National Defence
Fund. If the country survives this
aggression they will have much moie
profits in the near future. Bui today
the time has come when everybody
has to give and give his best in e
larger interests of the country and in
defence of our Motherland.

I may quote here an instunce to
show how the workers have contri-
buted to the National Defcnce Frnd.
After the Sampurnanand Aweard, ail
the textile workers in Kanpw  got
five holidavs. One of those holidays
was on Diwali, on the 28th Ociouber,
1962. The workers unanimocusly
under the leadership of the Suit; Mill
Mazdoor Sabha ang other unious
representing the workers decided that
they wou'd work on the Diwai day,
that is, the 28th of October 1962,
and they would contribute their
wages for that day to ihe Naticnal
Defence Fund. The wages came to
about Rs, 2 or 2} lakhs. That i vhe
response from the workers to the
Prime Minister’s call. The Diwali
holiday was the first holiday wlich
was available to them after the
Sampurnannand Award, and they
workeq for the full day on the Diwali
day and they contributed whatever
they earned on that day to the
National Defence Fund. This was the
first holiday which was given to them
after the award; otherwise, they were
not entitled to any wage on any
holiday. But the millowners of
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Kanpur have not even ralified that,
and that money is still not being
paid.

When the workers are paying so
much of the wages which they have
earned after hard toil I am sure
that all the millowners should
coniribute at least 50 per ceni of
their profits.

I would also take this opporturnity
of requesting through this Houre all
those companies which have no! paid
their income-tax arrears io pay
those arrears soon. They should not
only pay some amount 1o the
National Defence Fund but they should
also pay these income-tax arrears,
especially  since w¢  are short of
money now. The collections to the
National Defence Fund hardly amount
to Rs. 2} crores today; at best, it
may be only Rs. 3 crores. But we
have been told in this House by the
hon,  Finance Minister that the
effective arrears of income-tax come
to about Rs. 131 crores. Is it not
high time for us to request our
brethren who are equally good
nationalists to pay their income-tax
arrears and thus help the country?
After all, the couniry cannot afford
to lese this sum of Rs. 131 creres.
This sum represents only the effective
arrears; if we take the non-effective
arreavs it would come to more than
about Rs. 200 crores. So, Rs. 131
crores of income-tax, and about Rs. 6
to 7 crores of gift tax, and then an
equal amount of other taxes such as
wealth tax etc. should be paid
without delay.

Further, in every State, there is a
huge arrear of sales tax. In my consti-
tuency of Kanpur itself, I know that
the arrears amount to about Rs. 21
lakhs. Income tax—how much? It is
Rs. 298 crores, It was Rs. 4'98 crores.
Thanks to the millowners and to the
people of Kanpur, they paid their
arrears and it has now come down to
Rs. 2'78 crores or Rs. 2'98 crores. This
is an occasion when everyone should
pay whatever he can to the fund. I
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am sure the companies will react very
favourably to this measure.

14 hrs,

I expect more production. Where
we have a mixed economy, more pro-
duction always means more profits.
We are asking the workers to work
more and I am sure the profit wiil be
more. Such being the case, they
should give at least 50 per cent of the
profit to the National Defence Fund.

I and some other Members of this
House—seven of them—issued an ap-
peal to fathers and mothers of this
country to donate their sons at the
feet of the Prime Minister for the
defence of the country. What a
response we got? The companies are
expected to pay only money. I would,
with your permission, read a letter I
received from a poor sepoy. He is
Shri J. T. Ghatge, Central Excise
Office, Nipani, Belgaum. It is in
Mysore State. The hon, Minister
must be knowing. He writes:

“In response to your appeal for
‘putra dana’, I intend to dedicate
the services of my two sons parti~
cularised below in defence of the
motherland against the aggressor.
I particularly feel that this dedi-
cation be accepted on the auspici-
ous occasion of the Prime Min-
ister’s birthday falling on 14th
November, 1962, Kindly arrange
for the acceptance of the offer and
oblige. 1 would also be grateful
to hear from you the place and the
time at which they shoulq re-
port”,

We are the two sons? Ramdas J.
Ghatge, ageq 14 years and Aroon-
kumar J. Ghatge, aged 12 years. This
is the sentiment shown by an ordi-
nary sepoy from Mysore. Then there
is a letter from Nagpur, another from
Bengal. I have received so many
letters. One retired conservator, Shri
K. C. Ray has written....

Mr. Deputy-Speaker: We are con-
cerned with companies here.
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Shri S, M. Banerjee: When they are
offering their sons, I feel the mill-
owners must offer at least 50 per cent
of their profits to the National De-
fence Fund. I am sure they will do
s0.

Shri D, N. Tiwary (Gopalganj): I
welcome this measure which is an
amendment to the Companies Act.
While speaking on the Resolution
moved by the Prime Minister, I had
said that the enthusiasm in the coun-
try has gone so far as to make the
poor contribute everything they have.
The rich are not contributing to that
extent. So I welcome this chance
given to them so that they may not
take shelter under the original Act
for contributing less. They should
come forward with their maximum
contributions.

When they contribute, it is not their
own money but the money of share-
holders. The shareholders have no
objection in contributing the maximum
amount possible.

My hen. friend, Shri S. M. Baner-
jee remarked that so much of income-
tax is due. That is due legally. Fac-
tually much more is due. Every year
Rs. 50 crores or more are kept back
or not disclosed. The income on this
score, they have made since these 15
years of independence would be
about Rs. 700—800 crores. That money
has gone for the benefit of the com-
pany owners and managements. They
should not grudge contributing at this
juncture for the defence of the coun-
try. If the Chinese come, whatever
they have will be gone and they will
not reap any benefit from the wealth
they have now. So they must come
forward with as liberal contributions
as possible. As regards the sugges-
tions that it should be 50 per cent, I
would say that is nothing. They
should contribute more, Some mini-
mum should be laid down below which
nobody should go.

We have seen these few days that
every party and every organisation is
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moving about collecting funds, gold
etc. for the defence of the country.
The appeal for putra dan is also evok-
ing a good response. Shri Banerjee
read out a letter from a father donat-
ing his two sons. We in the Congress
Party have assured the Prime Min-
ister on his birthday that everyone
of ug is ready to contribute or give his
sons as putra dan for this fight. No
effort will be spared from my Party
to contributing anything we have for
the defence of the country.

Whatever percentage the Minister
may fix, I would request him to move
round the country and appeal to every
industrialist and management to con-
tribute the utmost they can. Contri-
bution of Rs. 25 lakhs from a big mag-
nate is not enough. As remarked by
Shri Banerjee, they have given more
to parties for the elections. This is
more important than elections., This is
for our very existence, the defence of
the country. So they should not lag
behind.

Shri Umanath (Pudukkottai): I
rise to support this Bill on behalf of
the Communist Group in Parliament.
We had objected to companies contri-
buting to political party funds, but
we are supporting this measure be-
caucse it will augment the National De-
fence Fund and that too without any
ceiling.

If we look at this matter from the
standpoint of the enormity of the
task facing us, namely, the question
of driving out the Chinese aggressors,
this measure is inadequate. During
the past three weeks, new problems
have arising having a bearing on in-
dustrialists’ contribution. Millions of
workers are coming forward to pay
one day’s wage and for that purpose
they are going to work one day extra.
On that day, he works only for na-
tional defence and nothing else.
When he gives that day’s wage, the
additional profit of that day as a result
of the additional production, isstill
going to the bank account of the indus-
trialist. That is not justified, because
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if 1 work on a particular Sunday
and if T work only for the defence
fund, the profit of that day’s produc-
tion must naturally find its way to the
defence fund. There can be no dis-
pute about it. But today it is going
to the bank account of the findustria-
list. That should not be.

Similarly, in major industries, dis-
cussions are taking place between
labour representatives and industria-
lists on the question of increasing
production to strengthen national de-
fence. In Madras State, last week a
tripartite conference was called by
the State Government where proposals
for a 7-day working week were dis-
cussed, or where that is not possible,
to ha e 9th hour additional work
every day. The profit as a result of
the 7-day work will not be just pro-
pcrtionate increase, but more, because
the overhead ard establishment
charges bcing more or less the same,
this will be an additional profit. For
Madras State alone. it is calculated in
that conference that if the 7-day a
week work schedule comes into effect
as a result of agreement between all
the three parties. the additional pro-
‘duction in textiles alone will be 16
per cent. 16 per cent additional pro-
duction means that the additional pro-
fit on account of that will be a recur-
ring affair during the pendency of the
national emergency. This also must
naturally find its way to the National
Defence Fund.

The other day the ‘Prime Minister
said, and we have endorsed it, that
this struggle is joing to be a prolong-
ed and arduous one. which means that
the sacrifice that we make will have
to be sustained. Our experience
during our struggle for independence
has been that our people are willing
to make any sacrifice, sweat or blood
or going to jail or even facing the
gallows that directly contributed to
the struggle. So, the offer of the
workers to work the seventh day or
the ninth hour will be a sustained
sacrifice during the national emer-
gency, whose duration we do =aot
know, if they know that the profit
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flowing from that extra work will go
directly to the National Defence Fund.
This will, inspire workers in other
industries also to make similar sus-
tained sacrifice. If it is ex!ended to
all the major industries, we can
imagine the quantum of profit that
will go to the National Defence Fund.

I feel the industrialists cannot
grudge this, and if they do grudge it
will only amount to saying that in
addition to the normal exploitation
of the workers, they are going to ex-
ploit also the special sacrifice of the
workers made for the sake of the
National Defence Fund. That can
never be accepted. I hope they will
not grudge this. I request the hon,
Minister to take a decision on this,

Shri Sham Lal Saraf (Jammu and
Kashmir): I welcome this Bill, because
there is also a certain philosophy be-
hind it. Though I support what my
hon. friends have said, there is some-
thing more in it.

Firstly, under the existing law
there 1is a provision that up to
Rs. 25,000 the board of directors of a
company can spend on charitable pur-
poses. For instance, they can  look
after the welfare of the workers. The
present Bill enables them to contri-
bute more for such purposes. I congra-
tulate the hon. Minister on taking this
step, because a satisfied wcrker will
mean increased production, which is
the need of the hour

Secondlr, we want to get things
done by persuasion by this Bill, which
is absolutely consistent with our
thinking, philosophy and Constitution.
Personally, I do not think any com-
pulsion should be used. I am sure
they have enough patriotism, and al-
ready they are coming forward, and
+ith the passing of this Bill they will
(2 so all the more. If there are cases
to the contrary that come to light
later, your hands are always free to
take any action especially during this
emergency.

It is absolutely correct that boards
of directors, whether of government,
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semi-government or private com-
panies, will find it difficult to give the
notice of 21 days and take a decision
later. So, I welcome this step also
of dispensing with it,

Our action should be in such a way
that we do not disturb the social con-
ditions in which we live, that we do
not jeopardise our efforts. From all
these points of view, I think this is an
absolutely correct step. 1 whole-
heartedly support it.

Nt g2 (@M ) TR AETEd,
g ST faA AmET A g, 39 A1 A WA
a9 qdf & gIF ¥ QU FHET #AT
g1 W F g™ AT E AWM
stfass vFar .8 f& F2 9 FEwr
zﬁmazfaﬁamvﬂﬁgaqpﬁawmﬁ
%, @g 1 Tgd wemr 21 AV fwa R
st & ¥ & o # Fvoww ZET
TMiEd 1 | wEa WA § fF zad
U JYE § TR gl qEl ATEd |
T T ¥ fr T ae
FEFRTE T = fAw & F797 FreaT
7 % wgeem S g 37 FEeE
ST g% ST ATEd |
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. relating to the company.
contribute such amount as it
thinks fit to the National Defence
Fund or any other Funds approv-
ed by the Central Government for
the purpose of national defence.”
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‘...any other Fund approved
by the Central Government for
the purpose of national defence.”
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Shri Subbaramam (Madurai): I con-
gratujate the Government on having
brought forward this amendament.
Many of the chambers of commerce
had themselves requested the Govern-
ment to bring such an amendment.
That shows that they are very eager
to contribute voluntarily for the De-
fence Fund.

Many speakers before me have said
that while the workers are offering
one day's wages, the managements
should be asked to pay at least 50 per
cent of their profit, or at least the
profit accruing on the additional pro-
duction of the workers. I would like
to point out that this is a voluntary
thing, even according {o the original
Act. There is no compulsion at all.
Nobody is asked to pay even one
rupee under compulsion, but they are
permitted to contribute up to
Rs. 25,000 or 5 per cent of their profits
whichever is more. The amendment
has been brought to remove
this  restriction or limit. So, I
would like to remind that it is
only voluntary. None is compelled to
pay anything. Many speakers men-
tioned about the necessity of huge
funds. That is all right. If Govern-
ment wants more it may consider tax-
ing or raising more. While the wor-
"kers are prepared to give one day’s
salary or earnings, I am sure the
managements will rise to the occasion
and give the profit earned by the wor-
kers working more, or even more than
that. The Chambers of Commerce
have come forward to contribute con-
siderable sums and many institutions
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and industrialists are  contributing
lakhs and lakhs of rupees. I do not
think there will be any difficulty for
them to contribute huge amounts and
so I do not think there is any necessity
to fix any amount or percentage as
contribution to be given. The amend-
ments brought forward are good
enough and I support them.

Shri Narendra Singh Mahida
(Arand): Mr. Deputy Speaker, I rise *
to support the Companies Amend-
ment Bill.

Mr. Deputy Speaker: Let us finish
this Bill by 2-30.

Shri Narendra Simgh Mahidz: I will
not take much time. Normally it is
the poor classes who come forward
immediately and give their best to the
nation; all over the world this always
happens. The moneyed classes take
some time to contribute. 1 may re-
quest the Government to approach all
the richer classes. When they are ap-
proached at election time, they pay;
let them be approached now. I am
sure they will contribute more liber-
ally.

Mr. Deputy-Speaker: This is about
companies; he should confine himself
to the Bill.

Shri Narendra Singh Mahida: The
companies will come forward volun-
tarily, I was saying. If the national
will is being roused, I am sure they
will  contribute liberally towards
national defence fund. Some pro-
paganda at the higher level has to be
done. Therefore, I support this Bill
wholeheartedly.
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Shri K. C. Reddy: Sir, I will not
take more than a couple of minutes
for reply. I am happy this Bill has
been welcomed by all sections of the
House without any reservations. This
is a permissive piece of legislation. It
is not a fiscal measure nor a money
Bill. If this were kept in view,
several observations would perhaps
have not been made now. It enables
companies to come forward voluntari-
ly and make donations. It is to faci-
litate their acting that way.

Shri S. M. Banerjee and others have
said that on an occasion like this
when there is a national emergency
rich companies should come with their
donations. Everyone agrees with
that. Much can be said as to what the
national effort should be in times like
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this. I do not want to enter into a
dissertation nor is this the proper
time.

Much has been said that there
should have been a provision compel-
ling companies to contribute fifty per
cent of their profits and that the in-
come tax arrears and salestax arrears
should be collected and so forth. No
one disagrees with that. These are
all administrative steps to be taken
by the Government. The business
people should pay their income-tax
arrears and sales-tax arrears. Every-
thing has to be done. I hope steps
will be taken in order to ensure that
all these arrears are paid up in a time
like this.

Now, about the quantum of money
to be raised. One has to be gratified
to see how donations had risen to the
occasion. People from all categories
are coming forward and donating
generously. The collections are of the
order of Rs. 3 crores or so. Some one
was saying that it will not be enough
even to buy one aeroplane, or two
or three aeroplanes. Much more has
to be raised to fight this invasion. Re-
cently my hon. colleague the Finance
Minister has come forward with Sup-
plementary Demands to the tune of
Rs. 70 to 80 crores for this year; and
the next Budget will reveal the new
proposals of the Government of India
in order to raise the requisite finance
for fighting this aggression. So that
is a much larger problem. It is not
as if the moneys that will voluntarily
be paid by the people will go a very
long way to meet the actual war ex-
penditure as such. It is only to raise
the morale of the country, to measure
the enthusiasm of the country. It is
only to that extent that this will be
useful. If much more money is re-
quired, not only fifty per cent of the
profits, this, that and the other—so
many suggestions were made—there
should be something more drastic for
that purpose, legislation, fiscal legisla-
tion. So that is not the purpose of
my simple amending Bill here. All
that will come at the appropriate time
in the proper manner.
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I am also glad that the workers are
coming forward in such a handsome
manner to contribute to the wealth
of the nation by more production.
Naturally more production means
more profits for the companies. I hope
the managements of the companies
will take note of what has been said
on the floor of the House today and
that if more production is ensured by
the workers coming forward and
working on holidays etc. they will not
have any idea in the corner of their
minds of grabbing the profits for
themselves but will generously come
forward to pay it back to the nation.

It was said that some companies
have paid much less for the Nationai
Defence Fund than what they paid for
the elections. Elections come once in
five years, but the national emergency
may be from year to year, month to
month, period to period. They go on
making contributions. It is not as if
the contribution they have made so
far is the final word. So let us not be
too critical. Every one is rising to
the occasion. Let not one class or
category criticise the other. The wor-
king classes are rising to the occasion.

Shri S. M. Banerjee: I pointed out
the importance.

Shri K. C. Reddy: The importance
is realised. And the richer classes are
rising to the occasion. The whole
nation is rising to the occasion. So
let us hope that it will happen that
way in a much greater degree than
has been the case up to the present.

Finally, an appeal has been made
that I should go round the country
appealing to the companies to contri-
bute the maximum to the National
Defence Fund. I will do so. And on
behalf of the Government I can as-
sure the House that we will not spare
even a tittle of our persuasive powers
to go and see that these companies
contribute the maximum towards
augmenting the National Defence
Fund. And may I use this occasion
to appeal to all the Members of the
House to do their bit to go round and
see that every person, rich man or
poor man, every one contributes his
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or her utmost to the National Defence
Fund? Sir, I hope this Bill will be
passed unanimously and with accla-
mation.

Mr. Decputy-Speaker: The question
is:

“That the Bill further to amend
the Companies Act, 1956, be taken
into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We will now
take the Bill clause by clause.

The question is:

“That clauses 2 and 3 stand part
of the Bill”.

The motion was adopted.
Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting iormula and
the Long Title were added to the Bill

Shri K, C. Reddy: Sir, I beg to move:
“That the Bill be passed”.
Mr. Deputy-Speaker: The question
is:
“That the Bill be passed”.

The motion was adopted.

14.34 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TENTH REPORT

Shri Hem Raj (Kangra): Sir, I beg
to move:

“That this House agrees with
the Tenth Report of the Commit-
tee on Private Members’ Bills and
Resolutions presented to the House
on the 15th November, 1962.”
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graph Films (Ceiling)
Bill

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Tenth Report of the Commit-
tee on Private Members’ Bills and
Resolutions presented to the House
on the 15th November, 1962.”

The motion was adopted.

Mr. Deputy-Speaker: Now, non-
official Bills to be introduced. Shri
Shree Narayan Das—not here. Shri
Diwan Chand Sharma—not here.

13.35 hrs.

CENTRAL SILK BOARD (AMEND-
MENT) BILL*.

(Amendment of sections 4 and 6) by
Shri Sham Lal Saraf

Shri Sham Lal Saraf (Jammu and
Kashmir): Sir, I beg to move for leave
to introduce a Bill further to amend
the Central Silk Board Act, 1948.

Mr. Deputy-Speaker: The questicn
is:
“That leave be granied to intr)-

duce a Bill further v amend tue
Central Silk Board Act, 1948.”

The motion was adopted.

Shri Sham Lal Saraf: Sir, I intro-
duce the Bill.

12.35} jhrs.

LENGTH OF CINEMATOGRAPH
FILMS (CEILING) BILL*
by Shri Rameshwar Tantia

Shri Rameshwar Tantia (Sikar):
Sir, beg to move for leave to intro-
duce a Bill to provide for the fixation
of ceiling on the length of cinemato-
graph films produced in the country.

*Published in the Gazette of India Extraordinary Part

dated 16th November, 1962.
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